Gavernment of Jammu and Kashmir
Department of Law. Justice and Parliamentary Affairs
Civil Necretariat
Srinagar/ lammu
LR
Subject:-Litigation Reforms and effective monitoring of Litigation in Union lerritory of
Jammu and Kashmir-Appointment of Officer In charge(OIC) Litigation.

GOVERNMENT ORDER NO:- 2629 —JK (LD ) of 2022
DATED:- 0 - @5 - 2022

Sanction i3 hereby accorded 1o the appointment of Shri. Vivak Phonsa, JKAS
Deputy Secretary Forest Departement as Offieer Inchorge (OI0) Litigation in case
vited Saleem-Ul-lag Vi Union Temitors of J&K & Ors. beaning WPC)
Ne.340:2020 inchuding Comtempt Petition i any. pending before Hon'ble High
Court of Jammu and Kashmir/Central Administrative Tribunal.

The terms and conditions of appoimtment of the OIC shall be governed by the
provisions of Government Order No.1673-TK(1.D) of 2021 dated 24.03.2021.

By order of Government of Jammu and Kashmir,

Sdf-
{Achal Sethi)
Secretary to Goveriiment

No=LAW-GIC/53/2022 Dated:- 20- 05 - 2022
Copy to the:-
Learned Advecate General, J&k.
Principsl Secretury to Hon'ble {ieutenant Govertesr, Ra) Bhawan.
toint Secrstan ()& K). Ministn of Home Altairs. Uoverfiment of India.
Commissioner Secretary e Government, Forest Depastment.
Registrar General, MK High Cour, Ja vy, Sriesgar,
Principal Secretary 10 Hon ble Chief Justice, High Coun of Jammu wnd Kashmir.
Diirector Litipation . Srmagar Jammyg
Law Effieer convemed
Gfficer In Charge Litlgakon(QIC).
Private Seceotary so Chief Secretary for ifemation of Chiel Secrelary.
. Private Seorelary fo Seerctary Law
. Ineharge Website,
CGioverament Ordet Ble,

. Concerned file. .r’.:ﬂ
{Khursheed Abm Bgnn

Additional Secretary o Government
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